
IN THE CErJTRAL ADMI NI'«T RAT I WE TRIBUNAL

PRINCIPAL BENCH
NEU DELHI

0.A, No. 104/95
HA 113,114/95

N0U Delhi, datad tha 18th May, 1995

Hon'bla Shri S,R. Adiga, Mamhar (A)
Hon'bla S^it. Lakahmi Suaminathan, Mambar (3)

Shri Pritam Singh
residant of 5/7 Oubba Mandi
Raraount Training School and Oapot,
Saharanpur (UP)

Shri Kripa Shankar,
Resident of 3/4, Dubbe Mandi
Remount Training School and
Oapot Saharanpur (UP)

Applicants

(By Advocate firs Sarla Chandra )

Vs.

1. Union of India through Director
Ganeral,
Remount and Vetarnary Service Brahch
Ugst Block—III R.I^.Puram, Nau Dglhi

2. Commandant Remount Training School and
Depot Saharnpur (NP)

3. Central Commandant, School and Centra
Mearut Cantt.

4. Officer in Charge Major
Sukhbir Sharraa, ARO Remount Training
School and Depot Saharanpur (UP)

,,, Resnondants

(By Advocate Shri M.K. Gupta )

ORDER (ORAL)

Hon'ble Shri 3,R, Adiga, Member (A) z7

The facts in this case liat within a narrou
«

compass.

2. Applicants counsel Mrs Sarla Chandra statas

that the tuo applicants were appointed as Regular

Syces uith the respondents on 31,10.1990 and

15,2,90 and remained on duty till 28,9.l994,uhan

all of a suddan they uera praoonted from entering



L
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the pramises of tho raspondants and parfoming

thalr dutias. She tharafora^ prays for thair

raangagamant and arrears for the period they

uorkad but were not paid,

3, Raspondants counsal Shri M.K.Gupta

danias that his clients prevented thasa tuo

applicants from performing thair dutias. Ha

states that on the other hand, they ware

transferred in Ayg./Sep* 1994 but thay did not

^  Comply with thasa transfer orders and continued

to remain absent from duty.

that as it may the raspondants in

their reply to the OA have stated that they era

proposed to take the tuo applicants back on duty,

and under the circumstances nothingjsurvivas in
this application, except one contention made by

the applicants counsel that applicanli|Shri Kripal

Singh has not been paid his uages for Oune, 1994

although he put in work during that month

5, Under the circumstances this O.A« is disposed

of with a direction to the respondents that aftar taking
.  ̂the applicants back on duty. They should examine^ the

relevants records^and in case it is found that the

applicants have not been paid for the numbar of days

of work put in, necessary payment should be made

without delay. No costs.

(Lakshml Suaminathan) (S.I
Member (3) Member (A)
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